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0.AR. 906/94

New Delhi, the 26th August ,1994
Honlble Shri J.P. Sharma,mqmber(l)

Shri H.C. Arcra, 1
s [o Shri Mool Chand Arora,
Aged about 58 years

R/o DG-804, Sarojini Nagar,
New DElhio

(5y Advocate Shri B.B. Rawal)

Us.

1. Union of India
through the Secretary
Ministry of Home Affairs,
Govt.cf India,
NorthBlock,
New Delhi.

2, The Director,
Intelligence Bureau,
Ministry of Home Affairs,
Govt, of India, '
North Block,

Hew Delhi,

3, Shri Kashmiri tal,
Aisstt.Central Intelligence
Officer Grade I1I{Retired)
C/o Director,Intelligence Bureau,
Ministry of Home Affairs,
Govt, of India,
North Block,
New Belhi,

4, Shri Manak Chand, ,
fAssistant Central Intelligence
Officer Grade Il
in the Intelligence Bureau,
C/o The Biredtor, ’
Intelligence Bureau,

Govt, of India,
North Block,
New Delhi,

(Shri Hari Shankar,Proxy for
Shri Madhu Panikar)

N 0 RODER

Hon'ble Shri J.P. Sharma,Member(3)

The applicant had the grievance regarding =orTrc

fixation of his pay on the ground of his seniori:y shigk -
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has been allowed to him in spite of repeated g% esentqtélll
jons and therefore he filed the present appliQ;tiin
praying for the grant of the relief that his :zuy b2
fixed at par with his juniors on the date of absorption.
uith all conseguential benefits as well as hio
superannuation benefits be stopped up 2longuith =11
GCRT, He has also prgyed for the grant of tho
interest as well as coéts.

2. Shri Hari Shankar, appeared as Proxy feor

Shri Madhav Panikar and stated that after filin> - T ihiﬁ\

application the appllcant has been granted tho relie? for f#

the re-fixation of the pay and the pensionzry be rofits
has alsg been revised. #As such the grievance h<o bewn
meted out excepf regarding the interest. The 3ppliczntz:
is also present albngdith the counsel and he is

satisfied with the aforesaid order exce t th..t b-czuse
: p

of'the delayed payment, the interest be allouec.

3, Regarding paymént of interest to the . 5:liconb
there is no administratiQe lapse on the part. 7 tho
respondents inasmuch as the applicant himsel® noaintod.
out the discrepancy in his pay and that of a juaior
Shri Kashmiri Lal in ﬁ989; The respondente 2 uo
taken the steps and by the order dated Junc §9%3
certain gQueries uere asked by subsidiary Intalligandn
Bureau from ADE, 1B Hars., New Delhi. The asplicart
against that filed a representation and when he did

not get any reply he filed this application in -aril,
1994, The respondents did not contest the anplicitinn e

~

and made the payments to the applicant. In vinu ot

this the applicant is not entitled to any inicrest.

~

4, The application is therefore disposed af ~c
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infructuous with no order zs to cost,
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